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Sbri A. M. Thomu: No. In fact, 
'we have drawn our own conclusions 
in the matter in consultation with the 
Finanee Ministry. But the fonnal 
announcement has to be made after 
the Labour Ministry has seen it. So, 
.it has been forwarded to the Labour 
Ministry. 

Train-Truck Collision Near Meerut 
City 

+ 

r 
Shri P. K. Deo: 
Sbri Mohan Swarup: 
Sbri S. M. ~erjee: 
Sbri M. L. DWlvedi: 
Shri Subodb 1IaDsda: 

-*95 ~ Sbri S. C. Samaata: 
, \ Sbrimati Savftri Nigam: 

I Sbri Daji: 
Sbri Ouar Lal Berwa: 
Sbri Gokaran Prasad: 

I Sbri P. R. Cbakraverti: 
l Sbri Cbuni Lal: 

Will the Minister of Railways be 
-pleased to state: 

(a) whether there was a collision 
<)f a goods train with a truck near 
Meerut City on the 6th May, 1964; 

(b) if so, the number of casualties; 

(c) whether the level-crossing was 
manned or not; 

(d) wheUier any enquiry has been 
:made into this mishap; and 

'(e) if so, the result thereof? 

The Deputy MInister In the MInIs-
iry of Railways (Sbri Sbahnawaz 
Khan): (a) Yes, Sir. 

(b) Four persons were killed and 
two sustained ~rievous injuries, 

(c) It was a manned level cross-
in~. 

(d) Yes, Sir. 

(e) The Enquiry Committee have 
not yet submitted their report. 

Sbri P. K. Deo: "'ay I know if 
any compensation has been paid to 

the dependents of those who have 
lost their lives? 

Sbri ShabJIawaz Khan: Not yet. 
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Sbri P. C. Borooah: Out of the 
few thousand level crossing how 
many have been manned up till 
now? 

Mr. Speaker: That is a general 
question. 

Sbri P. R. Chakraverti: What was 
the amount of ex gratia payment 
sanctiined? 

Sbri Sbahnawaz Khaa: We have 
so far paid Rs. 250. 

Sbrimati Savitri Nigam: May I 
know why the compensation has not 
been paid so far and why the amount 
which has been paid is so little? t 

Sbri Shahnawaz Khan: The amount 
that has been paid so far is ex gratia 
payment to the injured, It is just 
ex gratia payment. So far no claim 
for compensation has been received. 
The report of the enquiry committee 
is awaited. The liability of the rail-
ways to pay compensation will be de-
cided thereafter. 

Tbe Minister of Railways (Sbri 
Dasappa): May I just add that it 
would appear that the ex gratia pay-
men t, as usual, of Rs. 500 to each of 
the families of those who have died 
was offered, but they do not seem to 
have taken advantage of the offer. 
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Dr. L. 1\1. SiIlghvi: We would like 
to know in what manner the custo-
mary offer of ex gratia payment of 
Rs. 500 was made and in what cir-
cumstances it was refused? Is 'it be-
cause Government refused to make 
this payment without prejudice to 
such claims as those who have suf-
fered from this collision may make 
afterwards? 

8hri ShahDawaz Khan: The ex 
gratia payment is made without any 
conditions, without prejudice to any-
thing else. We offered ex' gratia pay-
ment to the dependents of the deceas-
ed persons without any condition. 

Dr. L. M. Singhvi: Why was it re-
fused? For w ha treasons? 

Mr. Speaker: Dr. Singi,vi wants to 
know whether the refusal is due to 

_ the fact that Government did not of-
fer it without prejudice. 

Shri Shahnawaz Khan: My own 
feeling is . . . 

Shri Hari Vishnu Kamath: No ques-
tion of feeling. What is the position? 

Shri ShahDawaz Khan: Perhaps 
the dependents felt that it might pre-
judice their case later on. We have 
made it quite clear that it was with-
out prejudice to their future claim in 
any way. 

Dr. L. M. Singhvi: The Minister 
wishes to amplify it because we are 
not satisfied with the answer. We 
WOuld like to know in what manner 
this was offered. 

Shri Dasappa: In all such cases it 
is the law of torts that comes into 
operation. 

Dr. L. M. 8inghvi: Unfortunately, 
the common citizen does not know it. 

Shri Dasappa: Our instructions 
are to pay Rs. 500 which we make as 
an ad hoc grant. Each claim is consi-
dered on its merits. If they are not 
satisfied with the amount we are of-
fering, they can make a claim under 
the law of torts. That is the posi-
tion. Their acceptance of this ex 

gratia payment does not prejudice 
them so far as their claims to any 
compensation is concerned by way of 
damages. 

Shri Joachim Alva: I think the 
hon. Minister has on a previous occa-
sion stated that there are over 12,000 
unmanned level crossings in the 
country. So, I want to know why in 
this matter in the Railway Board there 
is not a single unit which can go-
into this question and sanction a big-
ger or more generous amount for 
manning those level crossings? 

Mr. Speaker: That is a general 
question. 

Shri A. P. Jain: I want to have a 
categorical statement from the hon. 
Minister as to who are the persons to 
whom the offer was made and the 
reason why they refused to accept it. 

Shri Dasappa: I have already made 
it clear. The offer was made to the 
dependents of the deceased. What 
they. had in their mind ...... (Inter-
ruptions). May I complete the ans-
wer? What they had in their mind 
for refusing it is more than what I 
can say. As my colleague has stated, 
possibly they thought that their claim 
for further damages would be pre-
judiced. But I can assure the House 
that it is without any prejudice to 
any further claim they may make. 

Shri U. M. Trivedi: May I know 
in how many cases the plea of bar of 
limitation has been waived. not un-
der the torts but under the Fatal Ac-
cidents Act, whenever claims have 
been made to the railways. 

Mr. Speaker: That is a general 
question with which we are not con-
cerned. 

8hri U. M. Trlvelli: The difficulty 
that arises is that under the Fatal 
Accidents Act they will immediately 
take this objection under the law. 

8hri Dasappa: This is without pre-
judice either under the law of torts 
or under the Fatal Accidents Act. 
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Dr. L. M. S~hvi: We want to 
know whether it has been made clear 
to the prospective recipients that it 
is without prejudice. 

Mr. Speaker: It would be difficult 
to inform each individual. Every. 
body is supposed to know the law. 
How could they go to every depen-
dent and tell him the position? 

Shri Bari Vishnu Kamath: In the 
caSe of these fatal casualties why 
was not the maximum amount of Rs. 
500 but a lesser amount offered? 

Shri Dasappa: The miximum 
amount that is open to them to offer 
on an act hoc basis is Rs. 500. 

Shri Bari Vishau Kamatb: Why 
was that not offered? 

Sbri Dasappa: That was offered. 

Sbri Bari Vishnu Kamath: Only 
R.>. 250 was offered. 

Mr. Speaker: Rs. 250 was given. 

Shri Ranga: The question of Shri 
Kamath was why the maximum 
amount was not offered. 

Sbri Dasappa: What my colleague 
has stated is that Rs. 250 was offered 
to the injured. R.>. 500 was offered 
to the dependents of each of the de-
ceased. 

Shri D. -C. Sbarma: May I know 
whether the government is going to 
appoint a committee to go into the 
entire question of unmanned level 
crossings and, if so, by what time it 
will be appointed? 

Mr. Speaker: We are not concern-
ed with it at the moment. 
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[(a) Yes, Sir. 

(b) There is no such proposaL 

(c) The Express Delivery enve-
lopes have already been introduced 
with effect from 11-5-1964 and sup-
plies are being made to post offices 
all over the country in a gradual 
manner.l 
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Shri Bhagavati: We have already 
made supplies in the important cen-
tres like Bombay, Calcutta, Madras 




